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central administrative tribunal
PRINCIPAL BENCH
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OA.NO0664 of 1996

Date New Delhd, this X3th day of August51997,

HIN'BLE SHRI Ko MUTHUKUMAR^member (A)

lo Raja Ram
S/o Shri Ram Dulare
C/o Deputy Chief Engineer
CRM Oft ice 5 Northern Railway
mdradabad, '

2o Brij Bansi Lai
S/o Bal Kishan
C/o Deputy Chief Engineer
DRM Office, Northern Railway
moradabad. ^

By Advocate: Shri Shankar Divate

yERSJS

Union of I ndia,through
General Manager
Northern Railway
Hail Bhavan
new DELHI.

Chief ^Iministrative Officer
(Const), Northern Railway
Kashmere Gate
NEW DELHI 0

Deputy Chief Engineer (Const.)
Northern Railway
AfiORADABAD.
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By Advocate s Shri Rajeev Sharma
Respocdonts

g R D £ R (0,rai)
Shri K, Muthukianar 5M(a)

There ate two appUeants in this appiicaUcn
So far as appUcant no.l is concerned, the respcndon
Vide letter dated 25.7,97 have stated that applicant
no.l has been found fit to be placed at sl,no.9 «f
the provisional panel for the post of Driver end.
therefore, he win be eUgible for regularisaUcn
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^  after the necessary medical examination in this jii
behalf« /\^f\ )
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-difficulty in putting hi» into furthsr scroening
in accordance with ttB rules.

3, The Uarnod counsel for the eppUoents
culmits that applicant no.2 .du te satisfied
•de ic put to further screening for regularisatign
as a Driver,

In View of the submission oa^le by the
learned counsel for thd»the respondents that applicant ek,.2
udll be eligible for : consideration tn

consideration for regularisation
cubject to screening in accordance „ith the rules
and orders on the subject, this application is
disposed of with a directlnnoirection to the respondents to
consider applicant no,2 for reaul.ri

^ J^egularisaUon on the
screening in accordance with tho .

No costg.
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As regards applicant no.2. it is stated

he does not come within the field of consideration
for empanelment and he, however ryind.4

iwp Howeverj continues as a

casual Driver, The learned counsel fo. +h.
sex for the 3:espondmts

submits at tie Bar that applicant no.2 is ellgiblo
for screening again in accordance with the rules I
Shd regulations when his turn for regularisation

■ f comes and. therefore, there should not he any
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